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entrusted with the job be dispensed
with and the work entrusted to
ONGLC?

SHRI P. C, SETHI: Sir, may I as-
sure the hon, Member that wherever
there is a possibility of finding
hydrocarbons whether it is by Cil
India or by ONGC, we shall not leave
any stone unturneq in finding out the
oil wherever it is possible, and there-
fore, Oil India has been doing their
best in this part of the country and
when after spudding two wells they
have not been able to establish the
possibility of hydrocarbons, they, as
I have stated, invited the foreign ex-
pert parties for this purpose and the
overall expenditure in this connec-
tion is going to be about Rs. 12.05
crores and I am sure that Mahanadi
basin which is said to be full of cil
would be utilised.
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MR. SPEAKER: The main ques-
tion relates to Orissa and not Bihar.

SHRI P. C. SETHI: The question
relates to Orissa only. If the hon.
Member puts a separate gquestion, I
shall deal with it,

SHRI CHINTAMANI PANI-
GRAHI: Is the Minister aware that
in the Chilka Lake area also there is
possibility to locate oil? Will explo-
ration be extended to Chilka Lake
area?

SHRI P. C. SETHI: Exploration
and actual drilling will be take up
only after the seismic survey report
ig avallable, If the gata indicates the
possibility oy hydrocarbon in any
area, whether it is Chilka Leke area,
or any other area we will take up
exploration.

8HRI M. RAM GOPAL REDDY :
The Minister assured the House that
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he will not leave any stone unturned.
I want to know how many stones he
has turneg, so far and how much is
left.

MR. SPEAKER: Do you want to
know how many have been left un-
turned?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRi
DALBIR SINGH): (a) to (c). A state-
ment is laid on the Table of the Housex,

Statement

(a) The demand for soda ash in
1980-81 was estimated to be §.30 lakh
tonnes and in 1981-82 at 6.80 lakh
tonnes. As against thus demand, the
production in 1980-81 was 5.83 Iakb
tonnes ang in the first four months of
1981-82 (Aprnil-July) 2.09 lakh tounes.
The production in the first four months
of 1981-82 was higher than that in the
corresponding four months of 1980-81
by 24.7 per cent. If the trend con-
tinues, it is likely fhat the production
would meet the requirements of the
country, Soda Ash is now easily avai.
lable in the market at prices more
or less on g par with the manufac~-
turers’ price,
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(b) Soda Ash was in short supply
during the years 1978, 18790 and early

1980. In order to augment the avail~
ability, import of soda ash was placed
under Open Genefal Licence {(QGL)
with effect from 14-1-1979. The value
of soda ash imported in 1979-80 was
Rs. 20.85 crores. Import statistigs for
the period subsequent to March, 1980
are yet to be published. Once the
data are compiled, they would he
published in the Monthly Statistics of
Foreign Trade of India (Volume 1I),
copres of which are available in the
Parliament Library. The imports dgpn-
tributed in a great measure to the

lowering of the open market price from
the very hugh levels it had reached.

(c) Though soda ash is not subject
to statutory control, Governrment are
mnformaily monitoring the production
and distribution of soda ash. 1mport
would be regulated taking into ac~
count the availability and demand.
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SHRI INDRAJIT GUPTA: I would
like to know from the hon. Minister
whether it is not a fact that the pro-
duction of soda ash in the country is
virtually a monopoly of four big bus-
iness firmg and, if that is so, whether
he will kindly name those four firms
which are producing the entire produc-
tion of soda ash in this country erd
whether it is not a fact that they are
interested in seeing that the imports
are not allowed at all so that they
can make the maximum profits out of
the protected market., 1Is thisnot a
fact and is he keeping them very much
in mind to see that, for example, as
happened in the case of automobile
industry, these few manufacturers w.i!
not be allowed to exploit the domestic
market entirely and keep on jacking the
prices?

SHRI P, C. SETHI; As far as the
manufacturers are concerned, M/s
Tata Chemicals had a production capa-
city of 3,60,000 fonnes. It has been
further expanded to 5 lakh toures.
The expansion has been granted and
they are progressing wth the expan-
sion scheme. The second party is M/s
Saurashtra Chemicals. Their origi-
nal capacity was 60,000 tonnes. They
have been given an expansion of 1
lakh tonnes, making a total of 2,60,000
tonnes.

SHRI INDRAJIT GUPTA: That is a
Birla concern, I think.

SHRI P. C. SETHI: Yes, Tata and
Birla both are there., This firm 19
now producing 2,30,000 tonnes and the
capacity will go upto 2,65,000 ‘onnes.
‘The third party is M/s Dharangadhaca
Chemicals. Their capacity is 65,600
tonnes. They have not come up for
any expansion. The fourth party is
M/s Orissa Cements Ltd. Their capa-
city is 39,600 tonnes.

Ai:art from the' expansion which has
been granted to’ Tata Chemicals and
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Saurashtra Chemicals, in order to
diversify the production of soda ash
also in the public sector, we have siven
licences to Andhra Pradesh for 1,20,000
tonnes; Punjab—66,000 tonnes; Tamil
Nadu—~66,000 tonnes; Gujarat—3 lakh
tonnes and Hindustan  Fertilisers,
Haldia—60,000 tonnes. Therefore look-
ing to the fact that the present installed
capacity is 6,94,000 tonnes in the pri-
vate sector, the public sector produc-
t'on of 6,12,000 tonnes is being had.

SHR]I NIREN GHOSH: Is it a fact
that M/s Tata Chemicals because of
their mal-practices against small sili-
con manufacturers, deliberately cur-
tailed production in order to squeeze
those manufacturers out of the market
and, precisely in this period, though
they deliberately lowered production,
their assets have mounted to astrono-
mical figures? If that is so, I want to
know whether the Government would
conduct an inquiry into the matter and
see that they do not indulge in such
mal-practices.

SHRI P. C. SETHI: 1 will have first
of all to verify whether the facts re-
lated by the Hon. Member are correct
or the facts which I have got are cor-
rect.

SHRI NIREN GHOSH: I have given
the facts.

SHRI P. C. SETHI: I am given mYy
facts which I have got. According to
my facts, the Tatas were producing
about 83 per cent in 1979. They pro-
duced about 88 per cent of the installed
capacity in 1980 and in the first seven
months of 1981 their production is 109
per cent and, therefore, it cannot be
said that they are deliberately curtail-
ing the production. However, as far
as the expansion is congerned, thelr ex-
pansion is tied up with the doubling of
the railway line in that part of the
country. About half the work has been
done and as soon as the other half
the work will also be done, I the
éxpansion w:ll be completed.
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Power Projecis

*33. SHR] ARJUN SETHI: Will the
Minister of ENERGY pe pleased to
state;

fa) whether Central Goverament
have received reports from certain
States regarding The unsatisfactory fin-
ancial conditions, bad management, dis-
tribution losses and inability to com-
plete power project® and expansion
schemes in stipulated time and budget
provisions; and

{b) if so, the reaction ot Central
Government in this regard?

THE MINISTER OF STATE N THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b). The
Central Government ig aware of the
problems of the State Electricity Boards,
Whie the prime responsibility for im-
provement in the perormance of the
State Electricity Boards rests with the
Btate Governments, the Central Go-
vernment have issueq guidelineg from
time to time to improve the working of
the State Electricity Boards. These
guidelines cover, inter allia, improve-
ment in the financial performance of
the State Electricity Boards. through
betterment of plant and equipment and
increased capacity utilisation, rationa-
lisation of tariff structure, control over
manpower and inventory and better
project management. Emphasia has
also been laid on reduction of trans-
mission and distribution losses through
balanced investment on  generation,
transmission and distribution and im-
plementation of system improvement
schemes.

SHRI ARJUN SETHI: I would like
to know from the hon. DMinister
whether it is a fact that apart from
this mismanagement and unsatisfactory
working, in some cases scarce materls
als like cement and steel are the main
hurdles for the tlmeiy completion of
the Project.

If g0, what measures Government is
taking to solve the problems so that
the power problem in the country is

.overcome?





